
in THE CE.NTRAL ADPIINISTRATIVE TH IHUHAL f V© ,
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O.A. Mo. 2533/94

Meu Delhi this the 19th day of Oecembsr 1995

Hon^ble Shri R.K.AH003A , Plember (a)
>:3V

Bhaguan Singh
s/oSh, Tek Chand,
r/o Qr. No. 2, Sr.Sec.Boys School,
Sector VI, R.K.Puram,
N eu Delhi.

(By Aduocstej Shri D.P.Avinashi)

Versus

.. .Applicant

> Union of Indiaj thBoufhs
k

cc.

1. Director,
Directorate of Education
Old Secretariate, Delhi Admn.
Delhi.

Deputy Director,
Directorate of Education
Distt. South Zone,
S-22, Defence Colony,
Nau Delhi,

3. B.K.Singhal,
Principal,
Gowt. Doys Sr.3ec.School,
S ec-VI,
R.K.Pur.m,NGv Delhi. ... .Resront'enis .

(By Advocate: Shri Anoap Bagai)

ORDER(Oral)

-ion'ble Shri R.K.Ahooja, Plefnber (A)

Ld Counsel for the applicant states that tf-e

applicant has since been transferred back to the

school and that he will not be evicted from th? prerrsisfs
• A-

in question. He, therefore, states thai the a-rplicant

wishes to withdraw this application, Psrrrission is

granted. Accordingly the application is cismisssd as

withdrawn.
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